as R QOR

SER; MADHU LIMAYE (Bunka):
Why not?
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MR. SPEAKER: I{ cannot be raised

as g privilege. Mr. Subramaniam had
read it out.

SHRI SHYAMNANDAN MISHRA
(Begusarai): You may heasr us for
a while,

MR. SPRAKER:; I will hear every-
body.

It cannot come in the form of a
privilege motion, whatever It is.

The Prime Minister wrote to him.
Rhe has said that it was suggested to
him by the Department that he should
produce he original so that it can be
turther investigated. It was stated
by Shri Raj Nerain that the letter
was not received by him. But they
have produced the letter dated 11th
November 1974,  (Interruptions).
1f you dispute it, it cannot be a privi-
lege.

SHRI SHYAMNANDAN MISHRA:
We made a specia] request to you in
writing yesterday. (Interruptions)

aoow wET  aoR opRr ke
wre % wg fiear & 1w w7 A wfw
Yt go sgm !

ot wrm fas WY wW
wrie! fom ® dwr &+ vEWY W@
LU |
E they want fo make an issue of

it we sre propared for that  The
issup will be jeined
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T have very carefully considered
it. It cannot he raised as a question
of privilege.

SHRI SHYAMNANDAN MISHRA:
This is a question of privilege. Let
me make my submission.

MR, SPEAKER: Not after my
ruling. I am sorry. I have given my
ruling. I am not allowing any one.

There can be no point of order on
my ruling. I have heard you all. I
have given my ruling. I have studied
everything, There is no question of
privilege. I am porry. 1 cannot
allow any one to speak after I have
given my ruling, Now Papers Laid.
(Interruptions).

1225 hrs.
PAPERS LAID ON THF TABLE

ReviEwg AND ANNUAL REroRtg oOF
INpiaw DRUGE AND ?mm:gn:u
Lovrrep, New Dermy, Fenros AND
CHEMICALS TRAVANCORRE LD, AND PYRI-
TES, PHOSPHATES AND CHEMICALS LD,
FoR 1073.74 AND AUDIT REPONYT TRERZON
AND REPORTS AND RECOMMENDATIONS OF

Conemrrree ON DRUGS AND PHARMACEU-
TIcAL INDUBTRY

THE MINISTER OF STATE IN THE
MINISTRY OP PETROLEUM AND
CHEMICALS (SHRI K. R. GANBSH):
I beg to ey on the Table:

(1) A copy each of the following
papers (Hindl and English vexsions)
u) nder sub-gection (1) of section 810A
of the Companies Act, 1956:

(a) (i) Héview by the Government
on the working of the Indlan Drugs



227 Papers Laid
[Shri K. R, Ganesh)

(il) Annual Report of the Indian
Drugs and Pharmaceuticals Limited,
New Deihi, for the year 1973-74
along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon.
[Placed in Labrary, See No. LT-
9867/75].

(b) (i) Review by the Government
on the working of the Fertilizezrs
and Chemicals Travancore, Limited,

‘or the year 1973-T4.

(i) Annua] Report of the Fertil-
zers and Chemicals Travancore Ltd.,
for the year 1073-74 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Lib-

«.rary. See No. LT-0668/75].

(¢) (i) Review by the Government
on the working of the Pyrites,
Phosphates anq Chemicaly Limited,
for the year 1873-T4.

(ii) Annusl Report of the Pyrites,
Phosphates and Chermenls Limited,
for the year 1973-74 elong with the

' Auditeq Accounts and the comments
of the Comptroller and Auditor
Generaol thereon. [Placed in Lib.
rary. See No LT- D660/75).

(2) 1) A copy of the Report of
the Committes gn Drugs and Fhar-
maceutical Industry.

(1) A copy of the Recommenda-
tiong (Hind: and Enghish versions)
regarding the report of the Com-
muttee on Drugs and Phermaceuti-
cal ThliiSTTy.

(iil) A opy of the Recomfnends-
tions (Hindi Versions) made Ly the
Commities on Drugs and Pharma-
ceutical Industry.

(iv) A statement (Hipdi and Eng-

MAY 8, 107
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Review AND ANWUAL REPoRT OF BRAmay

Heivy Buscwmoats Lap, New Deum
ror 1078-74

_THE DEPUTY MINISTRY IN THE
MINISTRY OF HEALTH AND PFA.
MILY PLANNING (SHRI A. K. M.
ISHAQUE): On behslf of Shri A. C.
GEORGE, I beg to Iny on the tible
a copy each of the following papers
(Hindi and English versions) under
sub-gection (1) of the section 619A
of the Companies Act, 1056:—

(1) Review by the Government
on the working of the Nharat
Heavy Electricaly Limited, New
Delhi, for the year 1973-T4.

(2) Annual Report of the Bharat
Heavy Electricals Limited, New
Delhj, for the year 1073-74 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Labrary. See No. LT-9671/75]

Avnir RmwporTs oN UwsioN Goverw-
MENT  (RArLways) 1073-74, anp
Uson GovErvMenT (CrviL) ReveNuz
Reczrers, 1972-73,  APPROPRIATION
Accounts, RAILwAys, 1073-T¢ Aramrs
I & II, AND BLOCK ACCOUNTS, BALANCE
Sueers, Prorrr Axp Loss Accounts
Rarnways, 1973-74

THE MINISTRY OF STATE IN THE

MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
1 beg to lay on the Table—

(1) A copy emch of the following
papers under article 151(1) of the
Constitution: —

(1) Report (Hindi and Trglish
versions) of the Comptroller and
Auditor General of India, for the
year 1973-74, Union Government
(Railways).

() Report (Hindi version) of the
Comptroller and Auditor Geners] of
India, for the yesr 1972-78, Union
Goviernment



